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Disposal of Public Compfainfs against 
Railway Staff 

* 207. SHRI NARENDRA SiNGH 
BISHT : Will the .Minister of RA!�-
WA YS be pleased to state:  

(a)  the procedure regarding di3-
posal of public complaints against the 
Railway staff ; and 

(b)  whether staff is not given an 
opportunity to cross-examine the com
plaint before taking a decision on his 
complaint? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS ( SHRI 
MOHD. SHAFI QURESHI ) : ( a )  and 
( b ) . A statement is laid on the Tabl2 
of the S abha. 

S ta t e ment 

( a )  All  publ ic complaints are dis
posed of af ter due investigation ,1,;hich 
inc ludes examination of records and 
where necessary by taki ng evidence 
of railway st ar· and witnes:,es if any.  
Whefe no conclusion can be arrived 
at without confronting the compla i 1_ ; 
ts  and witnesses with the person 
complained agai nst or where the com
pla int  i s  of a ser ious natu re confront
ed enquiries are also held. 

( b ,  It is not physically possible t o  
permit staff complained ag'a i nst t () 
cross-e x amine th<2 compla int  in  
r ach and every case  before taking a 
decision on the complaint but befon? 
imposing any punishment on staff 
they are given every reas,mable opp •,r
t u •, , t y  to defend themselves .  Ho·:: 
ever. when a con fronted enquiry j ,; 
held staff ar<: given an opportun it .,· 
t o  cro , ,-e x a m i " e  the compl a i n t .  

S H R I  N AHENDRA S I N GH BI S1H : 
Vou ha\· r_• s tat e (! that when a co ,1 -
fro 1 1ted enquiry is  h e l d  staff are g i , ·en 
� 1 ! 1  oppor tu n i t y  t r i  c ross-e x a m i ne the 
C'O n· p l. i n :ci n t .  But  in  pradicc  i t  i •; 
o1 hc rw i ,e .  \Vi l  l you issu e orders that  
those thi ngs are adhered to? 

SHRT MOHD. SHAFI QUR ESHI :  
The sluft a r e  a lways ha ving t h i s  o p -

porturiify f o  cross-examine the com
plaina: .  C 
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SHRI S. M. BANERJEE : Whether 
it  i s  a fact that in the ccise of  com
plaints rec eived from t he Members 
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of Parliamenf-whether right, wrong 
ot frivolous-immediate action is taken 
without giving an opportunity to tha 
railway employee to explain? If so, 
why is this extra-ordinary procedure 
being followed? 

SHRI MOHD. SHAFI QURESHI: 
There is no separate procedure for 
Members of Parliament so far as com
plaints are concerned.  But the pre
sumption is that an Hon. Member of 
Parliament will lodge a correct com
plaint. 

SHRI S. M. BANERJEE : I have 
got several complaints where the 
complaints have been  found frivolous 
and the railway employees have been 
punished, unnec,2ssarlly. Why the 
railway employees should not be 
given the s�me opportunity as other 
people? 

MR. SPEAKER: 
replied. 

He has already 

SHRI KARTIK ORAON: I would 
like to know from the Government 
whether they a re aware of a complain t 
made by me and my hon. friend Shri 
P. K. Ghosh against a ticket collector? 

MR. SPEAKER : If you want to 
ask your own question then send a 
separate notice . Here it b o. ques tion 
of procedure. 

SHRI MOHD. SHAFI QURESH I :  
The compla i nts which a r e  received 
by the ,a i lways are of t\vo k inds. In 
the complaints where the complainaat 
wants to cross-examine the witness 
or the accused person wants to cross
examine the complainant. an ample 
opportun ity is g iven to the railway 
emph,ycc,  u n d er t he proc2dure. 

SHRI S. M. BANERJEE:  No, Sir .  
It is not correct. 

SHRI KARTIK ORAON : This is 
a very serious matter. We lodged the 
t!omplaint one year back but we have 
not heard anything about it so far. 

SHRI MOHD. SHAFI QURES:Ell: 
I will lottk· inl.o tha1. 
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SHRI DINEN BHATTACHARYYA : 

May I know whether it is a fact th:it 
in the big stations and esp_ecially th·� 
suburban sections, the complaint .Jf 
the public is regarding the late running 
of trains, and if so, in those cases. 
what procedure is adopted, and ho w 
th e inquiry is made  and on whom the 
fault is pin-pointed? 

SHRI MOHD. SHAFI QURESHI : 
When the complaint is of a general 
nature lik� the late running of tra ins  
or lac:S: of cleanliness at the stations, 
the person who makes the complaint  
writes his  i1ame, and every effort is  
made in those particular sections to 
see that train are speeded up. Of 
course, overcrowding is there, and  
we do not  deny this fact. But  where 

· the complaint is of a particular 
nature . . . .  

SHRI DINEN BHATTACHARYYA : 
Late ru:ming is a part icular type of 
complaint. In those cases on whom 
is the fault pinpointed ? 

SHRI MOHD. SHAFI QURESHI : 
Act ion is taken on the compla int .  

Thre'.lt to Howrah-Farakka Railwny 
Line due to Erosion caused by the· 

Pad.ma 

' 208.  SHRI JYOTIRMOY BOSU: 
Will the Minister of RAILWAYS l�c 
p leas-�d to state : 

( a )  whether erosion,  caused by the 
Padma in Jangipur sub-division of 




